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■ versions) under sub-section (1) of 
section 619A of the Companies Act, 
1956: —

(a) (i) Review by the Govern-
ment on the working of the Export 
Credit and Guarantee Corporation 
Limited, Bombay, for the year end-
ed 31st December, 1976.

(ii) Annual Report of the Export 
Credit and Guarantee Corporation 
Limited, Bombay for the year end-
ed 31st December, 1976 along with 
the Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. [Placed 
In Library. See No. LT-1368/77].

(b) (i) Review by the Govern-
ment on the working of the Minerals 
and Mi^i* Trading Corporation of 
India Limited, New Delhi, for the 
year 1976-77.

(ii) Annual Report of the Minerals 
and Metals Trading Corporation of 
I n d ia  Limited, New Delhi, for the 
year 1976-77 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. Sec 
No. LT-1369/77].

(e) (1) Review by the Govern-
ment on the working of the State 
Trading Corporation cf India Limi-
ted, New Delhi, for the year 1976- 
77.

(ii) Annual Report of the State 
Trading Corporation of India Limi-
ted, New Delhi, for the year 1976- 
77 along with the Audited Accounts 
and the comments of the Comptrol-
ler and Auditor General thereon.
:[Placed in Library. S<‘c No. LT- 
1370/77],

N o t i f i c a t i o n  u n d e r  A l l -India 
Se r v ic e s  A c t

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): I 
beg to lay on the Table a copy o f the 

SAIl-lndla Services (Provident Fund) 
flim  n i i  rnt Rules, 1977 (H indi and

English versions) published in Noti-
fication No. G.S.R. 1657 in Gazette 
of India dated the 10th December, 
1977 under sub-section (2) of section
3 of the All-India Services Act, 1951. 
[Placed in Library. See No. LT-1371/ 
77].

An n u al  Re po r t s  o f  Or ie n t a l  Fire  
and Ge n e r al  In su r an c e  Co . Lt d ..
Un it e d  In dia Ft r e  and  Ge n e r al
In s u r an c e  Co. Lt d . Na t io n a l  
In su r an c e  Co . Lt d ., and  Ge n e r al
In s u r an c e  Co r po r a t io n  or  In d ia  Lt d 

and  St a t e me n t s

SHRI H. M. PA TEL: I beg to lay 
on the Table: —

( 1 ) A  copy each of the fo llow in g 
papers (H indi and English versions) 
under sub-section (1) o f section 
619A o f the Companies Act, 1956: —

(a) (i)  Annual Report o f the 
Oriental Fire and General Insu-
rance Com pany Lim ited, New 
Delhi, for the year ended 31st 
Decem ber, 1975 along with the 
A udited Accounts and the com -
ments o f the Com ptroller and 
A uditor General thereon.

(ii) A  statement explaining that 
G overnm ent are in agreement with 
the above R eport and therefore 
n o separate R eview  on the w ork -
ing o f  the Com pany is being la id  
[P laced in Library. See No. L T - 
1372/77].

(b ) (i)  Annual R eport o f  the
United India Fire and General 
Insurance Company Limited, 
Madras, for the year ended 31st 
December, 1975 along with tho 
Audited Accounts and the com -
ments of the Comptroller and 
Auditor General thereon.

(ii) A  statement explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review on the working 
o f the Company is being laid. 
[Placed in Library. See No. LT- 
1373/77]


